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Je.As No, 286/91

Krishne Kapoor dpplicant

vVersus
Union o0f Irdia & others Respondents.,

Hon. Mr. Justice U.C. Srivastava, V.C.
Hon., Mr, A.B. Gorthi, Adm. Member.

(Hon. Mr. Justice U.C. Srivastava, V.C.

Even todsy no ore apoears for the applicant.
Forthe last several dates no one is adpearing on
behalf of the applicant.’he learmed counsel for the
v A Lespondaents states that this application has become
infructuous amdl that the applicant haw been transferred
somevhere else. Itvappears that the appiicant has no

interést in pursuing the matter amd i=n view 0f the

sStatement made by the learned counsel for the respondsnts,

this Original épplication is dismissed for rnon

prosecution, ”X
Adm. Member, Vice Chairman,

Shakeel/ Luck~ow:Da .ed: 16.4.,92,



